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R.D e MISHRPA «oe APPLICANT &
vs. |

WIToy OF IMIDIL & AWE., ee e FESPONIENTS.

CORAN:

HOM'3LE M. SOPAL FRISHMA, MEMSLEE (J).
HOM'ELE MP. OP. SHARMA, FEMAIER (A) .

For the Applicant eees SHRI D.E. OJHA.
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Anplicart B.D. Mishira has £iled whis applicazion u/3 19 of
the Adminishrative Tribunals Ao, 1230, seeking z direction £o the
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from the da

Tnatzald of presszing thiz aspllbu-luu on rerits, the learnsed oounsel

that the represesntaticon, which the applicant

Hi

for the applicant want
has alrzady male Lo the chief Worls Vanagsr, Weatern Railway, Ajmer,
vide Armeswdrs 3~7 dated 12.11.90 and whish sdmittedly has not besn
dlspozed of 211l dzte, should e dacided a2z pervr riles and instruc-
tions issued from tims to time. The applizant states that he

retived from the post
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vy in the offio: of Chisf Works
Manacer, Weghern Moailway erkshop at Ajmzr on $.7.71 and L=fore
rement he had been contribwuting Lo ths State Railvay
Providant mand and that when the aprlicant retired from service
there was no ookion availabls for gension since the opﬁian was

forzclozed during the pericd in which th: applicant had retired.

2. The learnzd counsel for the applicant has relisd on 2
ision renlered by the Maw 2oahzy Benoh of the Tribunal on 11.11.87
in Ta 27/87 in the case of Ghansham Dass and D'scuta V2. The Chief
Perzonne) Offiser (Mechanic=l) and ctherz. The lezrned counsel for
the agplicant may prodiacs a copy of this ruling ke fors the concerncd

anthority, £o whom the cepresentation has bteen mals.
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direction to the respondznts to decide the peprasentation zlready

Camcordance with lav and rules on the subject within a zZeriod of two
monehs from the daite of raeceizt of a cogy of thisd order. In cass the
apcli aggrievel by any Jdecizion talen on the repoesentatlon,
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